
From: 

To 

Sub: -

Sir, 

No. l 69 
H.P. Forest Department 

Dated Una, the o\ l\ \ ~ o1¼ 

The Deputy Conservator of Forests, 

Una Forest Division, Una (H.P.). 

The Consultant (Judicial), 

Hon'ble National Green Tribunal, 

F aridkot House, 

Copernicus Marg, Near India Gate, New Delhi, 

Delhi-110001 . 

Original Application No. 646/2023 titled as Manoj 

Kumar Kaushal versus State of H.P. & ors. 

Kindly refer to your office email message dated 

06.02.2024 whereby the copy of order dated 08.01.2024 passed by the 

Hon'ble National Green Tribunal in aforesaid Original Application 

has been supplied to this office for further necessary action. 

In this connection, it is submitted that the Hon'ble 

National Green Tribunal vide order dated 08.01.2024 has impleaded 
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the State of Himachal Pradesh through Chief Secretary Government of 
Himachal Pradesh, Department of Personnel, H.P. Secretariat, 
Principal Secretary (Industries) Govt. of Himachal Pradesh, District 
Magistrate Una. Mini Secretariat, Una, Himachal Pradesh, Division~l 
Forest officer, Una and Himachal Pradesh Pollution Control Board 
through its Member Secretary, Him Parivesh, Phase-III, New Shimla-
171009 as respondents No.1 to 5 and directed them to file their 
response/reply to the averments made in the application within two 
months at judicial-ngt@gov.in. 

1. Response/reply to the averments made in . the 
Application 

It is submitted that Sh. Manoj Kumar Kaushal, resident of 
Kotla Kalan Lower, Takka Road, Una Himachal Pradesh has alleged in 
the present letter petition addressed to Hon'ble National Green 
Tribunal with regard to violation of environmental norms in setting up 
of Industrial area in village Pandoga, Tehsil Haroli, Distt. Una, 
Himachal Pradesh. 

It is submitted that on receipt of a proposal with regard to 
establishment of State of Art Industrial Area in village Pandoga from 
Industry Department. The status of land proposed in this case was 
'Banjar Kadim' and 'Gair Mumkin Choi' in the revenue record, but as 
per Hon'ble Supreme Court of India's orders dated 12.12.1996, the 
proposed land was treated as 'Forest Land' and accordingly the case 
was forwarded to the ~ompetent Authority for necessary approval 
under the provisions of Forest (Conservation) Act, 1980. 

It is further submitted that Assistant Inspector General of 
Forests, Government of India, Ministry of Environment, Forests and 
Climate Change (Forest Conservation Division) Indira Paryavaran 
Bhawan, Aliganj, Jorbagh Road, New Delhi vide letter No. File No. 8-
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( 
9l/2014-FC dated 19 March 2015 had conveyed in-principal approval 
accorded by the Centr~l Government for diversion of 60.29.20 ha 
forest land in favour of General Manager, District Industry Centre, Una 
HP for the establishment of State of Art Industrial Area in village 
Pandoga Uperla, District Una in which 9930 trees/saplings were 
involved with various conditions copy of which is enclosed herewith. 

In view of conditions imposed in the in-principal approval, 
User agency has deposited required amount as per detail given below: 
1. For compensatory afforestation = Rs. 77,40,900/-
2. Net Present Value = Rs. 5,09,46,740/-
3. Contingencies@ 5% on C.A. = Rs. 3,87,045/-
4. Departmental charges @17.5% = Rs. 13,54,658/-
5. Cost of 9930 trees/saplings = Rs. 1,93,83,399/-
6. VAT = Rs. 26,65,217/-

Total: = Rs.8,24,77,959/-

It is further submitted that on compliance of the conditions 
laid down in in-principal approval, Sr. Assistant Inspector General of 
Forests, Government of India, Ministry of Environment, Forests and 
Climate Change (Forest Conservation Division) Indira Paryavaran 
Bhawan, Aliganj, Jorbagh Road, New Delhi vide letter No. File No. 8-
91/2014-FC dated 21 July, 2015 had conveyed final approval accorded 
by the Central Government for diversion of 60.29.20 ha forest land in 
favour of General Manager, District Industry Centre, Una HP for the 
establishment of State of Art Industrial Area in village Pandoga U~erla, 
District Una. 

Out of 9930 trees of various species and classes involved in 
the current diversion case, 7781 trees of various species and classes 
were marked and handed over to HPSFDC Ltd. for exploitation during 
the year 2015-16 and 2016-17. 
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It is further submitted that as per condition of approval, 

necessary compensatory afforestation has also been carried out in 

following areas under Una Forest Division, Una: 

Year of Name of area Area (Ha) No. of plants planted 
plantation 

2016-17 R.F. Badhera 5.03 5500 

-do- R.F. Polian Beet 5.00 5544 
(Tibbian) 

-do- R.F. Bhadsali 15.00 16500 
(Jungle Bhadsali) 

-do- R.F. lspur 12.00 13200, 
(!spur Uperla) 

-do- R.F.Lam 9.00 9900 

-do- R.F. Behdala 4.66 5126 
(Chokhyal) 

--do- R.F. Basal 10.3 11330 
(Thakurdwara) 

Total: 60.99 67100 

The reply/response is submitted for favour· of 

consideration of the Hon'ble National Green Tribunal and the same 

may kindly be accepted. 

Yours faithfully, 

Sushilk 
Divisional Forest Officer, 

Una Forest Division, Una (HP). 
Ph. No. 01975-223636. 

139



To 

Sub: 

Sir, 

File No. 8-91/2014-FC 
Mi . .. 9overnment oflndia · · rustry ofEnvll'orunent, Forests and Climate Chan 

(Forest Conservation Division) gc 

The Principal Secretary (Forests), 
Government of Himachal Pradesh 
Shimla. ' 

••• 

Indira Paryavaran Bhawan 
Aliganj, Jorbagh Road: 

New D.elhi -. 110003. 
Dated: 2t•t July 201S 

Diversi~n of 60.2920 ha of forest land in favour of Genei:al Manager, District 1?dustries Centre Una, H.P. for the establishment of State of Art Industrial Area in Vl!lage Pand~ga Uperla Distt." Una, within the jurisdiction of Una Forest Division, . D1stt. Una, H1machal P_radesh - regarding. . · . 

I am directed to refer to the State·Govemm~!J.:t;J>f. ij].machal Pradesh's letter no. No. Ft. · 4.8-2797/201-4 (FCA) dated 18:09:2014 .on· above meWtl~'.4~~:;s~~ject seeking prior approval of the Central Government under Section-2 of the Forest"·(Q,~rtservation) Act, 1980. After careful examination of the proposal by the Forest Advisory C~~ittee cqnstituted under Section-3 of . the said Act, 'in-principle' approval was granted vioe tll.if Ministry's letter of even nwnber dated 19.03.2015 subject to fulfillment of certain conditions prescribed therein. The State Government has furnished compliance report in respect of the conditions stipulated m the 'in-principle' approval and has requested the Central Government to grant final approval. 
· In this connection, I am directed t~ say that on the basis of the compliance report furnished by the Nodal Officer - cwn- Addi. PCCF (FCA), G~vemment of Himachal Pradesh · . vide his letter no. Ft. 48-2797/2014(FCA) dated 7th July, 2015, final approval of the Central Government is hereby granted under Section-2 of the Forest (Conservation) Act, 1980 for diversion of 60.2920 ha of forest land in favour of General Manager, District Industries Centre Una, H.P. for the establishment of State of Art Industrial Area in village Pandoga Uperla Distt. Una, within the jurisdiction of Una Forest Division, Distt. Una, Him_achal Pradesh subject to fulfillment of the following conditions: 

(i) 

(ii) 

I 

Legal status of the div~rted forest land shall remain unchanged; _ Compensatory afforestation over 60.9599 ha of Shamlat land transferred and mutat~d in favour of the State Forest Department and notified by the State Gover~ent as RF under Section-20 of the Indian· Forest Act, 1927 vide Government of H1machal . Pradesh notification No. FFE-B-G (8)-3/2004-Pt-I~ dated 30th 
June 2015 shall be raised and 

r. 

., 
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(iii) 

(iv) 

(v) 

(vi) 

\ . 
~ maintained by the State Oovemment as per approved CA Scheme from the funds already provided by the user agency. 

· The User Agency shall pay th~ additional amount of NPV, if so detennined, as per the final decision of the Hon,ble Supreme Court of India; 
The User Agency shall obtain the Environment Clearance as per the provisions of the Environmental (Protection) Act, 1986, if required; · No labour camp shall ~e established on the forest land; 1 

The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working at the site so as to avoid any damage and pressure on the nearby forest areas; 
(vii) The boundary of the dive1ted forest land shall be demarcated on ground at the project cost, by erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number, forward and back bearing and distance from pillar to pillar; (viii) The layout plan of the proposal shall not be changed without the prior approval of the Central Government. 

· (ix) The forest land shall not be used for any purpose other than that specified in the proposal; (x) The forest land proposed to be· diverted shall uµ(let no circumstances be ·transferred to any other agency, department or person without prior approval of the Central Government; · 
(xi) · No damage to the tfora and fauna of the adjoin~g,area shall be ~aused; (xii) Any tree felling shall be done only when it h( uiiavoidable· and that too under strict supervision of the State Forest Department. · 
(xiii) Felling shall be done only in builtup area and b~e,1~1inimum felling shall be permitted in other non-built up areas. Felling of trees before'. "the start of construction should be verified by the concerned DFO. ' (xiv) In case of blank areas along the roads planting of trees should be done in at least 5 meter wide strip. · 
(xv) Only built up area should be fenced so that other areas. are available for free movement of. 

an~~-
. . (xvi) Along the arterial roads, natural forests should be maintained. (xvii) No additional or new path will be constructed inside the forest area for carrying out any activities related to the project work. 

(xviii) The user agency shall submit the annual· self-compliance report in respect of the above conditions to the State Government and to the concerned Regional Office of the Ministry regularly. · . 
(xix) Any other condition that the concerned Regional Office of this Ministry may stipulate, from time to time; in the interest of conservation, protection and development of-forests 

& wildlife. . . 
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(xx) 
. 

. 

The User A~ency and the S 
. 

. 

of all the conditi . tat~ Government shall ensure strict compliance to provisions 

obtained fr ons s~pulated m the Stage-I approval for which undertakings have been 

Guid l' 0r tbe P~OJect ~1'0P..0 nent and also compliance of Acts, Rules, Regulations and 

e mes, or the time being m force, .as applicable to the project. 

Yours faithfully, 

Copy to:- { . C. Nautiyal) Sr. Assistant Inspector General of Forests 
1. The Principal Chief Conservator of Forests, Government of Himachal Pradesh, Shimla. 

2. The Adell. PCCF (Central), Regional Office, Dehradun. ' 
. 

3. The Nodal .Officer (FCA), O/o the PCCF, Government ofHimachal Pradesh, S~imla. 

4. User Agency (General Manager, District Industries Center, Una (HP). · 
5. Monitoring cell, FC Division, MoEF&CC, New Delhi. 
6. Guard File. 

·' 
. · ( . C. Nautiyal) Sr; Assistant Inspector General of Forests 

I 

\ 

• 
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Ji'. No, 8-91/2014. FC 
Government oflndln 

Ministry of Envlronmc11t,Jt'o1·csts nud Clhnntc Chango 
(Forest Conscrvntlon Dlvl&lon) 

To 
The Principal Secretary (Forests), 

~ :,,,~, . G0:vernment of Himachal Pradesh 
· >'I ~\•·Shhnla. ' 

.... 
Indira Paryayaran Bhawan, 

Aliganj, Jorbagh Road 
New Delhi • 110003 

Date: 19111 Mnrch, 2015 

Sub: Diver~ion of 60.2920 bu of forest land in favour of Gen.era! Manager, District 
Iudu~tes Ccn.~rc Una, H.P. for the establishment of State of Art Industrial Area .in 
villa~· 'f•andoga Upcrla Distt. Una·, withiu the Jurisdiction of Una Forest Division, 
Distt. Una, Himachal Pradesh. 

Sir, 

I am directed to refer to the State Government's letter No. Ft. 48-2797/2014 (FCA) dated 
18.09.2014 on above mentioned subject seeking prior approval of the Central Government under 

· Section-2 of the Forest (Conservation) Act, 1980 and subsequent ·letter No. Ft. 48-2797/2014 
(FCA) datecl 02.01 .2015, forwarding information/documents, as squght by the Ministry. Proposal 
of the State Government, along with the subsequent infonna.tio:ri/docwn~nts furnished by the 
State Government was examined by the Forest Advisory Cornri\itt¢e·constituted w1d~r Section- 3 
of the Forost (Conservation) Act, 1980. · 

· After careful examination of the proposal of the State. Go:Vemment and on· the basis of the 
recommendation of the Forest Advisory Committee, the Centr~l. (Jovemment hereby conveys the 
'in-principle' approval for diversior, of 60.2920 ha of forest land •in favour of General Manager, 
District lndustri1~s Centre Una, H.P. for the establishment of State of Art Industrial Area in 
village Pandoga Uperla Distt. Una, with.in the Ju(isdiction of Una Forest Division, Distt. Una, 
Hirnach(ll Pradesh subject to fulfilment of.the follo,ving cond.itions: · 
(i) Legal status of the diverted forest land shall remain unchanged; 
(ii) Cor,~f,1satory afforestation over the equivalent Shamlat land (community land) shall be 

•~,,.. .. raised and maintained by the State Forest Department at the cost of the User Agency; 
. · ·~-,~~·,r;<;ii) . The land identified for the pw-pose of CA shall be clearly depicted on a Survey of India ·~-=..~-l top.osheet of 1 ;50,000 scale. 

(iv) The Shrunlat land identified for raising compensatory afforestation shall be transferred 
antj mutated in fayour of the ~tate Forest Department before issue of the Stage-Ir clearance; 

(v) ;'he S~an,/at /and'transferrerl and mutated infavoi1r of the State Forest Department shall 
oe 1:otijied by the State Go,iernment as RF under Secrion-4 or PF under Section-29 of the 
f nd1qn Forest Act, 19 27 or 11nder the relevant Section(s) of the local forest Act, J 9 27 

{ ) :- Scanned willi Ol<E~J Suinn t· • 
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latest within a period of six months from the date of issue of Stage-.-Il appro.val: 1hc 
No?al ~ffi~er sha~l report compliance in this regard along with a copy of the ong'i~al , 

not~ficatton declarmg the non-forest land under Section 4 or Sectio'n 29 of the 1ndian 

Fo~est Act, 1 ?2,7, as the case may , oe, withi-n. the ~tipulated period to the Central 

Go!"enunent foi:. information and re~; . 

~i) Th¢ User Agency shall transfer the ·cost of raising and maintaining the compensatory 

-~ff41rest.ation, at the current wage rate, to the State Forest Department. The scheme may 

mclude appropriate provision for anticipated cost increase for works schedul.ed ~or 

suijsequent years; 

~ T~1~ State Goverru:n~nt shall charge the Net Present Value (NPY) of the forest land b~ing 

. , .. :~,- _.qrnerted under ·this proposal from the User Agency as per the orders ,of th~ Ho~ ?1c 

,.-".-~"'-~;; Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 i.n Writ Petition 

-~~-, .. - (Civil) No. 202/1995 and the guidelines issued by this Ministry vide its letter No. 5. 

,.-1,/ 3/2007-FC dated 05.02.2009 in this regard; 

., ,. . (viii) At th(~4,ine of -J;ayment of the Net Present Value (NPV) at the then prevailing rate: the 

:;:::::::::=:-user Agency shall fumish an undertaking to pay the additional amoun~ of NPY, if so 

· determined, as per the final decision of the Hon'ble Supreme ~ourt of India; 

(ix) All the funds received from the user agency under the,-project, except the funds reaHz~d 

~ for regeneration/ demarcation of safety zone, shall be transferred to . Ad-hoc CAMP A m 

the Saving Bailk Accoui11 pertaining to the State concerned; 

(x) The User Agency shall obtain the Environment Clearance as per the provisions of the 

Environmental (Protection) Act, 1986, if reqt1ired; 

(xi) No :labour camp shall be establishe'Cf on the forest land; 

(xii) Th<J User Agency shall provide fuels preferably alternate fuels to the labourers and the 

staff working at the site so · as to avoid any damage and pressure on the nearby forest 

.,. -areas; 
~ 

(xiii{- :The boundar~ . of the dive~ed fo~est land shall be;~?emarca:ed on ground at the project 

cost, by, erecting four feet high reinforced c_ement c.01wrete pillars, each inscribed with its 

serial number, forward and back bearing and dist:atl~f .'.~.~'rp pillar to pit'lar; · · 

(xiv) , Th~ J_ayout plan of the proposal shall not be _:~~~,~~/5~ithout the prior approval of the 

Central Government. . · . ' . · · · 

(xv) Th~ f~ __ -iest land shall not be used for any purpose oth~r .than that spec'tfied · th l 

4h. · 
· · · · m e proposa · 

(xvi) The ·1ul'e_st land proposed to be divert~d ·shall under no circumstanc b t ~. ' 

h 
es e rans.1erred to 

any ot er agency, department or person without prior a rov '}. f th 

;-.::·-:, . . _ __ _fovernment; . · PP a .o e Central 

;2ri•~f~:,~o damage to. the flora and fauna of the adjoini~g area shall be caused; _ 

·· · - (xvm): Any tree felhng shall ·be done only when it is unavo · d 

· supervision of the State Forest Department. 
1 able and that too under strict 

(xix) Felling shall be done only in built up area and bare . , . 

other non-built up areas. Felling of trees b fi m~rumum felling shall be pennitted in 

verified by the concerned DFO. e ore t e stnrt of construction . should be 

\, 
~·. (,: ,, 

' :! 
' 
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' •' 
~ 

~ " (x.'<) ·10 case of blank areas al~ng the roads phmting of trees should be done in at least. S meter ,..,;de strip. 
(xxi) Only built up area sT1ould be fenced so that other areas arc avaJlable for free movement o( animals. · · 
(x:di) Along the arterial roads, natural foresta.th_ould be maintained. 
(xxiii) No additional or new path wiJl b_e con·structed inside the forest area for c~ing out MY. :• .. . activities related to the project work. · 
()..-xiv) The user agency shall submit the annual self-compliance· report in respect of the .a~ove .conditions to the State Govemment and to the concerned Regional Office of the M1rustry re51.ularly . 

..,..,,a;.~''/1..ny o~er co~ditio? that ~e concerned Regi~nal Office .of this Ministry. may stipulate'. • ·,:J,;;,; from tune to tune, m the mterest of conservation, protection and development of forests & wildlife; and . 
~ . . 

(x:xvi) The U:--~ Agency and the State Government shall ensure compliance to provisions of the all Acts, Rules, Regulations and Guidelines, for the time being in force, as applicable to the project 

After receipt of the compliance report on the fulfilment of the above mentioned conditions from the State Government, formal approval will be considerea in this regard under Section-2 of the Forest (Conservation) Act, 1980. ·v~.e u:ansfei of forest land to the User Agency shall not be affected -by the State Gove'ritf4efit tlH formal orders approving the diversion of forest land are issued by the Central Government. · 

Yours faithfully 

Copy to: 
. .( . C. Nautiyal) 

Ass~stant Insp~ctor General of Forests . 
l. The Principal Chief Conservator of Forests, Government of Himachal Pradesh Shimla ~- The Add.I. PCCF (Central), Regional Office, Chandigarh. ' . · Ths ~ N?dal Officer (FCA), Office of the 'PCCF, Government of Himachal Pradesh hl~\ . , 4
· ~ser-~vncy (General M:anager, Distt Industries Centre, Una, Himacha . ~- r. orudto~g Cell, FC Division, MoEF, New Delhi. . . · , ;uar File. 

.___" \ ' 

'7':-:'°"'~·· -'r.i:';;:;._"1:-:-~,\ia<,.J ~i;r!i-< ,1 ~ l~• :--: . ·1J ~ , .. 
\l J;}.;, 

' {{~' "''• . ~({-~ ' "" r'C11>'f- /\(': ~ . . 

' ! "\ "' '"-d L d 1.,,,iu µ, '/Al I I I) If! OM.rf 't} o/ Pc 1 
vf~~f f'"~ I__~'½, ~-1,\, 

. . . (T. C. Nautiyal) 
Assistant Inspector General of Forests 
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